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T n i n ) i |  o f  W om en C ra ft In stru c to r*

( 'S h ri S. C. S a  m an ta :
*754. J  S h ri B h ak t D arshan :

S h ri Subodh  H ansda:

W ill th e  M in ister o f  L ab o u r a n d  
E m ploym ent be pleased  to  sta te :

(a ) w h e th er th e re  is any  sep ara te  
in s titu te  fo r th e  tra in in g  o f w om en 
c ra ft in stru c to rs;

(b ) if  so, w h e re  and w hen  this 
in s titu te  w as s ta rted ;

(c) w h a t a re  th e  c rafts  th a t w ere  
tau g h t d u rin g  th e  la s t tw o  years;

(d ) w h e th er an y  o th er c ra ft w ill 
be included  in  the  course; a n d

(e) how  m any  w om en have been 
tra in e d  so fa r?

T he D eputy  M in ister o t  L abour 
(S h ri A bid  A ii): (a )  Yes.

(b ) The schem e w as in troduced  a t 
th e  In d u stria l T ra in in g  In s ti tu te  fo r 
W om en, C urzon Road, N ew  D elhi in 
A pril, 1955.

(c) (i) C u ttin g  and  T ailoring.

(ii) E m b ro id ery  an d  need le  w ork  
w ith  h an d  an d  m achine.

(d ) T h ere  is no such proposal at 
p resen t.

(e ) 88.

S ilk  an d  R ayon E x p o rt P rom otion  
Council

2755. S h ri R am esh w ar T an tia : W ill
th e  M in ister of C om m erce a n d  In d u s­
t r y  be  p leased  to s ta te  w h a t efforts 
have  been  m ade  by  th e  S ilk  and 
R ayon E x p o rt P ro m o tio n  Council to  
popu larise  these  fab rics  in  th e  M iddle 
.East an d  A frican  countries?

T he M in ister o f C om m erce a n d  I n ­
d u s try  (S h ri L ai B a h ad u r S h a s tr i) : 
A s ta te m en t g iv ing  th e  steps ta k e n  b y  
th e  S ilk  and  R ayon T ex tile s  E x p o rt 
P ro m o tio n  C ouncil to  p rom ote  e x ­
p o rts  is la id  on th e  T ab le  of th e  L ok 
S abha. [See ap p en d ix  V III, a n n ex u re  
No. 19.]

R eh ab ilita tio n  M in isters’ C onference

2756. S h ri D. C. S harm a: W ill th e  
M in ister of R eh ab ilita tio n  a n d  M ino­
r ity  A ffairs be p leased  to  s ta te  th e  
decision ta k e n  on th e  recom m enda- 
tions*of th e  C onference of R eh ab ilita ­
tion M in isters held  in  D arjee ling  
d u rin g  1957?

T he D eputy  M in ister of R eh ab ilita ­
tion  (S h ri P. S. N a sk a r) : A  note
show ing the  m ain  recom m endations 
m ade by th e  C onference an d  the  deci­
sions tak e n  -thereon is p laced  on th e  
T able of th e  Lok Sabha. [See ap p en ­
d ix  V III, a n n ex u re  No. 20.]

A llo tm en t of E vacuee H ouses

2757. Sh ri A jit  S ingh S arh ad i: W ill 
th e  M in ister of R eh ab ilita tio n  an d  
M inority  A ffairs be p leased  to s ta te  
the  n u m b er of appeals w hich  are  
pending  before the C hief S e ttlem en t 
C om m issioner in connection  w ith  a llo t­
m en t of evacuee prem ises jo in tly  oc­
cupied by displaced persons?

Tiic D eputy  M in ister of R ehab ilita ­
tion  (S h ri P. S. N ask a r): A ppeals and 
Revisions re la tin g  to d iv isib ility , a llo t­
m en t (i.e. th e  rig h t of one of the  
sev era l occupants to  the  a llo tm en t of 
the  en tire  p ro p e rty ) , va lua tion  and 
auctions a re  all reg is te red  un d er one 
category. T he n u m b er of appeals and 
revisions u n d e r this category  pending 
on 31st M arch, 1958 before the  C hief 
S e ttlem en t C om m issioner w as 1738.

I t is not possible to give th e  n u m b er 
of such appeals and  rev isions in w hich 
only th e  question  of a llo tm en t of e v a ­
cuee prem ises occupied by  m o re  th an  
one disp laced person is in  issue w ith ­
o u t an  am oun t of labour w hich  w ould  
n o t be com m ensurate  w ith  th e  re su lt 
likely  to be achieved.

Loans to  D isplaced P erso n s

2758. S h ri A jit S ingh  S a rh ad i: W ill 
th e  M in ister of R eh ab ilita tio n  a n d  
M inority  A ffairs be  p leased  to  s ta te  
th e  p ro ced u re  o f ch arg in g  in te re s ts  
fo r  loans advanced  to  loanees leav ing




